
IN THE CENTRAL ADMINISTRATIVE: TRIBUNAL, HYDEBABAD BENCH 
AT HYLERABAD. 

O.A. NO. 18 OF 1992 

Between - 

N. Rams Devi 	 .. 	Applicant 

A N D 

The General Manager; 
South central Railway, 
secunderabad and another 	 .. 	Respondents. 

COUNTER AFFIraVif FIIZD ON BtHALF OF RESPONDENTS 

... 

I, Sint.Padma Iyengar, w/o Iyengar, aged 57 years,, 

Ccc: Financial Adviser & Chief- Accounts officer, South 

central Railway, secunderabad, solemnly and sincerely 

affirm and state as follows;- 

1. I am working as Finandial Adviser and Chief 

Accounts officer, South Central Railway, Secunderabad 

and as such I am well acquainted with the facts of- the case. 

I am filing this counter afifidavit on behalf of respon-

dents as I am authoriseci to do so. 

2? I submit that I read the application filed by 

the applicant in O.A. No. 18 of 1992 and I submit that 

the material - allegations made therein are not true and 

correct and do not disclose any, valid or tenable grounds 

to grant any reliefs in O.A. No. 18 of 1992 and material 

allegations made therein which are not specifically 

admitted in this counter affidavit shall be deemed to have 

been denied by us. 

3. It is submitted that the applicant was 

selected by the Railway Recruitment Board/Sec 
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for appointment as jr.stenographer in scale Rs.330-560 

(Rs.1200-2040 as per lv P.C. Revision). The applicant 

joined F& & cÁO's office on 15.03.82. She furnished 

a Caste certificate that she was from "KUWAIcARJ" 

scheduled Tribe Community which she recorded in her 

service record in her own handwriting. Conseq.zent on 

the declaration that she belonged to scheduled Tribe 

Community, she was granted accelerated promotions as 

shown below which would not have accrued to her otherwise:- 

Promoted as sr.stehographer in scale Rs.425-700 
(now Rs.1400-2600) with effect from 08.12.82. 

Promoted as Sr.Stenographer in scale Rs.550-750 
(I.1600-2660) scale not in operation now) with 
effect from 10.03.86. 

Promoted as Confidential Assistant in scale 
i.550.900 (now t.1640-2900) with effect from 
14.07.86. 

It is submitted that 40n the Brochure on 

Reservation for scheth led castes and scheduled Tribes 

(third edition 1985) prescribed for Railway services and 

published by the Govt. of Dadia, Ministry of Railways, 

Railway Board, Para 2.10 is relevant, as it deals with 

place of residence/birth. The said para is reproduced 

hereunder:- 

"2.10. Place of residence/birth:- The place of Bitth of 

a person is not the determining factor in deciding the 

place of residence. Birth places of even two boothers 

may differ and in such a case, it is not justified to 

consider one as scheduled caste and deny the same treat-

ment to the other. Therefore, the place of residence is 

to be determined with reference to the place/state to 

which the forefather of the person belongs irrespective 

of the fact that the person or his/her parents might have 

gone to some other place temporarily in search o empi 
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S. It is submitted that the Director/Pribal 

Welt are/A.P. vide his lr.no.ao.Rc. No.4205/86-TRI-VC-6 

dt.6.6.87.(copy enclosed) advised that she did not belong 

to Icondalcapu community which means that the accelerated 

promotions granted to her are not in order as she does-

not belong to scheduled Tribe. Had not the accelerated 

promotions been granted to her, she would have been 

working now only as a senior stenographer in scale 

Rs.1400-2600. During November, 1988 she was empannefled 

for promotion to scale .2000-32OO(RP) but was not 

promoted pending verification of Caste certificate submit-

ted by her from )RO/Malkajgiri/R.R.District. The applicant 

was provisionally placed on the panl, (included under 

scheduled Tribe Quota), her promotion to the above post 

being subject to the production of fresh caste certificate 

declaring her to belong to scheduled Tribe from competent 

authority as the Social Status of the applicant was under 

investigation at that time. The applicant had produced a 

certificate N6.C.556/89 dt.13.2.89 issued by Mandal Revenue 

officer, MalkaJgiri,  R.R. Din, which was not accepted by 

the Chief Personnel officer of South Central Railw;y. 

6. It is submitted that the Chief Personnel officer 

on verification of the personal file and service register 

of the applicant found that she had produced the coinunity 

certificate dt.11.8i,81 issued by the Tahsildar, Vallabhnagar 

Taluk, R.R. Dist.. A.P. However, in the RSC attestation 

form, she had mentioned that her father origi ily hailed 
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from Nilavadi, srikakulam District, 	as per extent 

orders, she has to produce the community certificate from 

the Revenue Authorities of her native district in the 

prescribed proforma, The Chief Personnel Officer made a 

reference to Director of Tribal Welfare, Hyderabad as he 

is the competent authority to conduct enquiries regarding 

the alleged false caste/community claims under JLP. state 

Government, (Social welfare Department's) G.O. Nsdlo.117 

dt. 1st July 1989 (cbpy enclosed as Annemire 'a' The 

Director of Tribal wjelf are under Govt. of A.P. Tribal 

welfare Department has categorically brought out in his 

letter dated 6.5;87 sent to the Railway along with enquiry 

report (copy enclosed as Annexure .139that SmtJ'LRama Devi 

does not belong to !K*TDAK&RJ' though she belongs to 'KAPU' 

or 'NAIDU' caste, which is not declared as scheduled Tribe. 

The Director of Tribal waif are Department also advised the 

Railway to take disciplinary action against the applicant 

as per rules for producing false community certificate to 

get job in Railways. As decided by AP. State Govt. vide 

0.0. Ms. No.117 dt.1.7,39, Director.. Tribal vielfare is the 

competent authority to enquire and decide the genuineness 

of Caste Certificates issued in the state. 

a reference was also made to the Didtrict collector, 

R.R. District. The District Collector, R.R. District has 

issued a show cause notice (copy enclosed as Annexure 'c') 
to the applicant calling upon her to show cause as to why 

the caste certificate issued dated 18.8.$1 from the 

Tahsildar, Vallabhnagar Tq. and Certificate No.C/556/89 
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dtt13412.89 issued by the Mandal Revenue cfficer, 

Nal]cajgiri should not be cancelled and also why criminal 

action should not be initiated against her for giving 

false information to obtain Caste Certificate. The said 

show cause notice was duly served on the applicant on 

13.02.92 by the Railway Administration and the served copy 

was sent to the District collector, R..R.Ditrict. The 

applicant did not submit her explanation. The District 

Coflector, R .R .District after due enquiry into the matter 

cancelled the Scheduled Tribe Caste Certificate dated 

18.08.1981 issued by the Tabsildar, Vallabhnagar Tq and 

Certificate No.c/556/89 dated 13.02.1989 issued by the 

Mandal Revenue officer, Malkajgiri Mandal to the applicant 

(copy enclosed as 1%nnexure •'D'). 

7. It is submitted that in view of the facts 

stated above, the applicant was not promoted as Confidential 

Assistant in scale .2o03200 based on the ernpanelinent 

made during the year 1988 as she was Selected against the 

quota reserved for scheduled Tribe and her community claim 

was under enquiry. The applicant's allegation that she has 

been working in the post of confidential Assistant right 

from 23.12.1988 without getting any monetary benefit in the 

Grade Rs.2000-3200 is not maintainable, since her initial 

appointment to Railway service on a false Caste Certificate 

is itself is under verification. The applicant was 

appointed in Railways as Jr.stenographer in scheduled Tribe 

Quota and got accelerated promotions as Sr.Stenographer and 

confidential Assistant in scale Rs.1640-2900. But for the 

certificate as belonging to scheduled Tribe pr9puced  
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she would not have got these promotions reserved for the 

candidates genuinely belonging to Scheduled Tribe 

Community. Now, as the claim of the applicant has been 

declared as false by Director of Tribal wielf are, she 

cannot be promoted to the post of confidential assistant 

in scale Rs.2000a3200(RSRP) though she was placed in panel 

announced in Dec. 1938. The applicant's representation 

dated 0942:al981  was accordingly disposed of on 19.12.1991. 

8. The applicant's allegation that the respondents 

issued notification dated 13.12.91 (copy enclosed as 

4Aanexure 'i') for filling up the vacancies of confidential 

Assistants in scale Ri2003200 in which post she is 

working tight from 1988 is not correct. The applicant is 

actually working in scale Rs01640-2900. She was not 

promoted to scale Rs.2000-3200 but was only empanelled. 

Her empanelment to the scale ts.2000-3200 is provisional 

and subject to her production of valid comiuunity cdrtificate 

and the same does not confer any riçht of promotion. The 

notification for filling up of vacancies of Confidential 

assistants in scale Rs.2000-3200 was issued during the month 

of Dec. 1991 as there are vacancies for the said posts and 

the currency of the panel announced during Dec. 1988 has 

expired. Hence, the notification of December 1991 is in 

order and as per the extant rules. as the competent 

authority has declared that the applicant does not belong 

to scheduled Tribe Conanunity and in view of the fact that 

the scheduledTribe certificate.produced by, the applicant 

have been cincelle..by t$ DistrictCollector, RS.Distric 

she cannot clalxn any promotion under sche 7 d 	Tr 
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. It is further submitted that since the 

collector, a a .District has cancelled the scheduled 

Tribe Caste certificates issued to the applicant 

based on which s$. was appojnted into the Railway 

service under scheduled Tribe quota, action is being 

initiated against the applicant under Railway Servants 

(Discipline & Appeal) Rules, 1968 Accordingly., the 

applicant has been placed under suspension with effect 

from 30.0441992. 	 - 

10. tiMer the facts and.•cicumtces stated above, 

the Hon• 'ble Tribunal may be pleased to vacate the interim 

order dated 09.01.1992 and dismiss the O.A. N0.18 of 1992 

as devoid of !!er!.t.s and pass such other order or orders as 

the Hon'ble Tribunal deems f it and proper. 

siólèmnly afirmèd before me at 
secudera>ad this 	day of 
May, 1992 and signed her name 
in my presence. 
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Before the Central Administàatjvfre: 
Tribunal, Hyderabaci Bench at 
Hydorabad. 

L.A. No. 18 of 1992 

Between:— - 

M.Rama Devi. 	•.. 	Applicant. 
and 

The General Manager, 
South Central Railway 
Secunderabad & another ... Respts 

Counter affidavit filed on 
behalf of respondents. 

Mr, J.R.Gopala Rso 

Standing Counsel for Railways 

C 




